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BEFORE
THE HON. NATIONAL GREEN TRIBUNAL,

(WESTERN ZONE BENCH-PUNE),
ORIGINAL APPLICATION NO 103 OF 2025

IN THE MATTER OF:-

HASMUKHBHAI BAHECHARBHAI PARMAR,
..... The Applicant in Person

VERSUS

HON. SECRETARY, (WATER RESOURCES) MINISTRY OF NARMADA, WATER
RESOURCE, WATER SUPPLY, AND KALPSAR, GANDHINAGAR & 5 Ors.
...... Respondents
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BEFORE
THE HON. NATIONAL GREEN TRIBUNAL
(WESTERN ZONE — PUNE) 15T FLOOR, NEW ADMINISTRATIVE
BUILDING, OPP.
COUNCIL HALL, PUNE

AFFIDAVIT IN OA-103 OF 2025

IN THE MATTER OF:-

Sr. PARAMETERS RESULT PERMISSIBLE
LIMIT AS PER THE
o GAZETTE
01 Bio-Chemical Oxygen 35 mg/l 30 mg/I
Demand (BOD)
— -
/ \ 02 Suspended Solids 578 mg/I < 100 mg/l
—1 03 Fecal Coliform (FC) (Most Not Present in < 1000 mg/I
Probable Number per 100 this report
milliliter, MPN/100ml ]

HASMUKHBHAI BAHECHARBHAI PARMAR,
..... The Applicant in Person
VERSUS
HON. SECRETARY, (WATER RESOURCES) MINISTRY OF NARMADA, WATER
RESOURCE, WATER SUPPLY, AND KALPSAR, GANDHINAGAR & 5 Ors.
...... Respondents

MOST RESPECTFULLY SOWETH THAT:-

[, Hasmukhbhai Bahecharbhai Parmar, Applicant in Person in the OA

103/2025 do here by solemnly affirm and state as under, regarding the order
dated 20/11/2025 of the Hon. Tribunal.

1. I respectfully submit that I am submitting the concerned ‘The Gazette of
India ~-EXTRAORDINARY" downloaded from the website of GPCB
which reveals the permissible limits regarding STP discharge. (The
downloaded copy of the ‘Gazette’ is attached as Annexure — A01)

2. I respectfully submit that I also have given an RTI application dated
21.11.2025 to the office of GPCB - Bharuch. In this regard, I visited the
same office dated 24.11.2025 and requested to the present officer to furnish
the RTI for the same, from where I came to know regarding the “Gazette
of India ~EXTRAORDINARY?” is available on the website of GPCB. (The
RTI application is attached as Annexure — A02)

3. It is respectfully submitted that it is my humble request to observe the
parameters tabulated in the following table, please.
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a. The parameters shown in the above table are revealed in the Test
Report No — 54682 made by GPCB-Bharuch attached as Annexure
— A08 on the page no. — 34 of the paper book.

b. GPCB has not tested the ‘Fecal Coliform’ parameter.

c¢. I'have mentioned the different locations/points in the parano.3.1 and
3.2 from where the untreated sewage is being discharged to
continue. GPCB have made reports for only two locations/points
those are sr.no 01 and 02 in the North locations/points.

4. It is respectfully submitted that in addition, the locations/points of
discharging of the untreated discharge of the sewage water into the
Narmada River comes under CRZ area which reveals in the concerned
CRZ map attached as Annexure — A02 on page no. 20 and 21 of the paper
book and the related photos attached as Annexure ~A03 on pages no. 22,
23 and 24.

a. In addition. as per the CRZ notification 2011, the Section 3 (vi)
reveals that, “Discharge of untreated waste and effluents from
industries. cities or towns and other human settlements. The
concerned authorities shall implement schemes for phasing out
existing discharge of this nature, if any, within a time period not
exceeding two vears from the date of issue of this notification. "

o

It is respectfully submitted the latest photograph taken dated 26.11.2025
of the untreated sewage discharged directly into the Narmada River is
attached here with. (The photograph attached as Annexure — 03)

6. It is respectfully submitted with humble prayer that considering the above
facts my OA 103/2025 must be admitted in the interest of justice FOR
SUSTAINING the NARMADA RIVER.

Regd.No. 26| 9—/ 25

Date2 6 NOV 2325

Deponent,

HASMUKHBHAI BAHECHARBHAI PARMAR,

Applicant in Person
Place:- Ankleshwar

Date:- 26 November 2025

o« TV}

SOLENMINLY AFFIRMIED

[10.98245 47610 (=
MAHESH R. BHAGgT/z)A WE
NOTARY :°z€|':7 2~ M .R MT

Reg. No. NTRIANK/1036/10 NOTARY
Ankleshwar-01, Dist. Bharueh NTRI1536110

"NKLESHWAR, CIST. BHARUCH
76 NOV 2015
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T Ho Bto Welo-33004/99 REGD. NO. D. L.-33004/99

JIId <ISidd
Che Gazette of India

EXTRAORDINARY
9T [I—9Us 3—3U-Wue (i)
PART II—Section 3—Sub-section (i)

Putcord: R caiNG)
PUBLISHED BY AUTHORITY

| 843] T2 faoett, IeRa, ST 13, 2017/3TRa 21, 1939
No. 843] NEW DELHIL, FRIDAY, OCTOBER 13, 2017/ASVINA 21, 1939

T, T 3R A TRAAT HATA T

EIER R
TS feeetl, 13 3T, 2017

qT.H1.. 1265(31).—FeaT TLHTE, TATaLor (F2eAvn) Afeafaa, 1986 (1986 T 29) H &=T 6
ST gTRT 25 BT Y& ARRAT &1 TAN Fd g, A0 (§2eA0) a9, 1986 &1 ST "elted F3 & oy
Rerferfea e aamdt 8, steia: —

1. wfer 7 s e —(1) =9 Rt gt A aatewer (@) gevae [, 2017 8
(2) T TSI H IqH THAT HT TG & TG BT |

2. OFTER (Hee) FeE, 1986 & T E=i-1 ¥, FF q&di® 104 3fT 399 g¥iead TEiedl & T4,
et wa dedie i TEafeaf sea-eea it STes, s —

#. 9. ST AMES LIGED
1 2 3 4
e e o (Fder & s+t & i 9r)
“105 | W9 ST HIA HAEATT GIESED
(TadT) frmrferfer &
ATerh 7 geT
(%) @)
o= T H FRl oY 6.5-9.0
%‘Wﬁgﬁ | R ST JI9T, 3N,
AT | siforqe, dermera, fsiren, AT,
Sy froo, ffgw, Rmmw
SAEE, SH-ReHIT TSl 30T

6196 GI/2017 (1)
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e i e g1, 21 i}
ANY gael, T ST @ 3%
dAqAT F Har, adr Tsar i
ST |

FUY Sfeafera & 9= e=r/aesr 30

T eI 3 | g sewTee WY, o, <50
TaTd (EroeTE) FqfrqE, FETeE, ASRE, aEeve,
B, faEe, BamEw wa,
SUUEE, SH-RHIT TsAl ST
seaT o e &, 21E ST
AR gadT, T T dd S
AaarT & Fam, aft Tsar &t

YT |

S Ifeaferd o {9 em/ager <100
el FIATHIH | 39T | Figl AT <1000
(THHET)  (srfaEaTeT
gear 9fd 100
faefiferex
Tafiua/100
faefiforex

o

TS, Taedl, RAHTdr, A0S, NE, §adlE, AGAIEE T IO AgT 3 |
feroqur

(i) U= ST Tt AR & oA, Fetma/foes § a+d 9o )

(i) %, T STerert # FEr $iw sffH Me /sy an & o A g |

(i) TS FIATHIH & [OIT AT AR TASIHI o (7T STATG SGHTS o STANT o TFwel § AN
TE T |

(iv) T H9F 1 5H, 2019 FT AT IHF TATT HHIT [T ST aTed THT T ITATL FAAT (THSYT) FT
AT T ST /R 7 ST |35 (THE) o1 § 8 ATS=AT % TR1e it arera
I Y =l STATE % I S AIAHI 0 I H |

(v)  O9% § SUATRA Slg@id & (e & GT8c §, T8 3= GHal Ggio & JreaHq 8 &dr S i
e qe e i 99t Gl § §UREtdd haT SO 3T 39 ATl |, gl aHul JgmT
e % fawg 9% 150 IO ~qAaH SMewsH qaaeeT ofie Aeamor fovg & g% 100 X & et
favg o= 1500 T =IAGH TIHLIT T&TF FqT 8, qa S afeaw qremer Hemor aest &
fafafds e T sgE™ arg i |

(viy STAIRT FRAE H [TSIIN/TTFHRT TAT ST AT §, gl ITATT dgaid & TN H
T STANT 3T q:=5h0T AT STTaT § s AT 896 i GeTadT eqaiad g, S9< T9T
Rt 9 AR gir |

(vii)  FerE Tguer e ST yguer e FE/sguer e afafaat, aatawer ("@wem)
srferf=ae, 1986 Ht amer 5 % Aefi T TREer F1 &4 § TEd gu, AfeeE ware afeae Sy
T HRT/EHT a1 |

[T, |. F-15017/2/2008/-Hdeeq]

STRUT HHTL HEAT, UL IR E
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feroqur ; o RTw TR & TSI, ST, AT L 8T 3, SU-ST (i) § LA |, 844(3), arE 19 99w,
1986 FTXT THITAT T T o 3% qeaeTq S Mefererd stfermmrelt g derree &g T o, st i —
3. 433(37), aTE 18 ¥, 1987; Ar.#r.fA. 176(37), ar® 2 =¥, 1996; ar.#r.f4. 97(31), @
18 ®adY, 2009; AT.FT.F. 149(s7), TE 4 Wi, 2009; &7.F1.. 543(=7), ATE 22 FATE, 2009; A1.F..
739(3), arr@ 9 Rrawaw, 2010; |7.%7.5. 809(eN), ATEE 4 spa, 2010; @T.H.M. 215(3), T 15 7T,
2011; ar.arf. 221(=x), arfa 18 w4, 2011; "r.ar.f. 354(3), arr@ 2 wE, 2011; ATFLA. 424(3),
T 1 S, 2011; ar.E . 446(37), IE 13 S, 2011; ararf. 152(37), I 16 9=, 2012;
ar.#7.f. 266(3r), aTE 30 |, 2012; AALA. 277(3), ard@ 31 |7, 2012; &AL 820(=), arhE
9 qaFY, 2012; AT.F.M. 176(37), aEra 18 AT, 2013; AT.H1.1. 535(31), aT@ 7 owred, 2013; 91.%7..
771(31), araw 11 famway, 2013; arar.[. 2(37), arie 2 s=ast, 2014; ar.#r.fH. 229(3r), ariw 28 91+,
2014; Tr.&r.fA. 232(31), airE 31 |19, 2014; v, 325(37), ara 7 |4, 2014; ar.#.4. 612(1),
T 25 3FTe, 2014; 9T 789(37), A 11 Fawa¥, 2014; 1.3, 3305(37), ariw 7 e, 2015;
FAM. 4(31), TG 1 a9, 2016; ar.a.f[. 35(), 9 14 S=ad, 2016; ar.#1.. 281(37), i@
7 |79, 2016; L. 496(sr), I 9 WS, 2016; AT.FLM. 497(3r), A 10 7S, 2016; dr.FLM.
978(3r), ATEE 10 FAT, 2016; AT AT AT ATAGHAT Feai a1, 1016(3), IT 28 AT, 2016
g "enfera R T o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 13th October, 2017

G.S.R. 1265(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-

1. Short title and commencement.—(1) These rules may be called the Environment (Protection)
Amendment Rules, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, after serial number 104 and the entries
relating thereto, the following serial number and entries shall be inserted, namely:—

Sl. Industry Parameters Standards
No.
1 2 3 4
Effluent discharge standards (applicable to all mode of disposal)
“105 | Sewage Location Concentration not
Treatment to exceed
Plants (a) (b)
(STPs) pH Anywhere in the country 6.5-9.0
Bio-Chemical Oxygen | Metro Cities*, all State Capitals except 20
Demand (BOD) in the State of Arunachal Pradesh,
Assam, Manipur, Meghalaya Mizoram,
Nagaland, Tripura Sikkim, Himachal
Pradesh, Uttarakhand, Jammu and
Kashmir, and Union territory of
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Andaman and Nicobar Islands, Dadar
and Nagar Haveli Daman and Diu and

Lakshadweep
Areas/regions other than mentioned 30
above
Total Suspended Metro Cities*, all State Capitals except <50
Solids (TSS) in the State of Arunachal Pradesh,

Assam, Manipur, Meghalaya Mizoram,
Nagaland, Tripura Sikkim, Himachal
Pradesh, Uttarakhand, Jammu and
Kashmir and Union territory of
Andaman and Nicobar Islands, Dadar
and Nagar Haveli Daman and Diu and

Lakshadweep
Areas/regions other than mentioned <100
above

Fecal Coliform (FC) Anywhere in the country <1000

(Most Probable
Number per 100
milliliter, MPN/100ml

*Metro Cities are Mumbai, Delhi, Kolkata, Chennai, Bengaluru, Hyderabad, Ahmedabad and Pune.

Note :

@) All values in mg/1 except for pH and Fecal Coliform.

(ii)  These standards shall be applicable for discharge into water bodies as well as for land
disposal/applications.

(iii) The standards for Fecal Coliform shall not apply in respect of use of treated effluent for
industrial purposes.

(iv)  These Standards shall apply to all STPs to be commissioned on or after the 1% June, 2019 and
the old/existing STPs shall achieve these standards within a period of five years from date of
publication of this notification in the Official Gazette.

(v)  In case of discharge of treated effluent into sea, it shall be through proper marine outfall and the
existing shore discharge shall be converted to marine outfalls, and in cases where the marine
outfall provides a minimum initial dilution of 150 times at the point of discharge and a minimum
dilution of 1500 times at a point 100 meters away from discharge point, then, the existing norms
shall apply as specified in the general discharge standards.

(vi) Reuse/Recycling of treated effluent shall be encouraged and in cases where part of the treated
effluent is reused and recycled involving possibility of human contact, standards as specified
above shall apply.

(vii) Central Pollution Control Board/State Pollution Control Boards/Pollution Control Committees
may issue more stringent norms taking account to local condition under section 5 of the
Environment (Protection) Act, 1986”.

[F. No. Q-15017/2/2008-CPW]
ARUN KUMAR MEHTA, Addl. Secy.
Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,Sub-

section (i) vide number S.0. 844 (E), dated the 19™ November, 1986 and subsequently amended
vide the following notifications, namely:—

S.0. 433 (E), dated the 18™ April 1987; G.S.R. 176(E) dated the 2" April, 1996; G.S.R. 97 (E),
dated the 18™ February, 2009; G.S.R. 149 (E), dated the 4™ March , 2009; G.S.R. 543(E), dated the 22™
July,2009; G.S.R. 739 (E), dated the g September, 2010; G.S.R. 809(E), dated the 4™ QOctober, 2010, G.S.R.
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215 (E), dated the 15™ March, 2011; G.S.R. 221(E), dated the 18" March, 2011; G.S.R. 354 (E), dated the 2™
May, 2011; G.S.R. 424 (E), dated the 1* June, 2011; G.S.R. 446 (E), dated the 13™ June, 2011; G.S.R.
152 (E), dated the 16" March, 2012; G.S.R. 266(E), dated the 30" March, 2012; and G.S.R. 277 (E), dated the
31% March, 2012; and G.S.R. 820(E), dated the 9™ November, 2012; G.S.R. 176 (E), dated the 18" March,
2013; G.S.R. 535(E), dated the 7™ August, 2013; G.S.R. 771(E), dated the 11™ December, 2013; G.S.R. 2(E),
dated the 2™]J anuary, 2014; G.S.R. 229 (E), dated the 28™ March, 2014; G.S.R. 232(E), dated the 31* March,
2014; G.S.R. 325(E), dated the 7™ May, 2014; G.S.R. 612, (E), dated the 25™ August 2014; G.S.R. 789(E),
dated the 11™ November 2014; S.O. 3305(E), dated the 7™ December, 2015; S.0.4(E), dated the 1% January
2016; G.S.R. 35(E), dated the 14™ January 2016; G.S.R. 281 (E), dated the 7™ March, 2016; G.S.R. 496(E),
dated the 9™ May, 2016; G.S.R.497(E), dated the o™ May, 2016; G.S.R.978(E), dated the 10™October, 2016;
and lastly amended vide notification G.S.R. 1016(E), dated the 28™ October, 2016.

Digitally signed by RAKESH SUKUL
RA KES H SU KU L Dlagt::al(};1s;?l";17 '{7:32:27 +05'30'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Annexure — AD2

Hasmukhbhai Bahecharbhai Parmar
At & Post. - Mandawa Buzurg,
Taluka - Ankleshwar,

Dist. Bharuch - 393001

M. 9913588150

Date - 21/11/2025

To,

The Hon'ble Public Information Officer,
C/o Hon. Regional Officer-GPCB-Bharuch,
GIDC Phase — I1, Narmadanagar,
Bharuch-392015

Subject:-  Request to furnish information under the Right to Information Act-
2005.

Ref- Regarding Permissible Limits of parameter regarding water sampling.

Sl

With due respect, I request to you give information as regarding above subject
and reference for the following points.

I. Furnish the list of permissible limits of the parameters for lab testing
report of water sampling.

Request:- 11 is my lumble request you to give this Permissible limits list
before next 24™ November 2025 because Hon. Tribunal felt
inconvenience in the last hearing without this perniissible
limits which I had not available and I didn’t attached in an OA.
The next date of hearing is 27" November 2025. The order of
the Hon. Tribunal for your convenience. Please do as early as

possible.
,/ﬁ%wm’m,

27
9 !f' , r—&”{_“"
“" Hasmukhbhai Bahecharbhaj Parmar

Thanking you
In service,

=

UE COPY|

&

SSHRCGHAGAT
NOTARY
Ankieshwar, Dist. Bharuch

J
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